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0A 501/ 200z DATE OF OPREF 16, 10,2003
Hanuman Badetia son of 3hri Mangilal Badetia by cazte Badetia
agzd 41 y2ars, rezident of 32 years, Mansinghpurz, Raiger Basti,

Tonl Boad, Jalwurps Priazently woerling as UK in the Regional Officae
of Provid '=n‘t Fund Commissioper, Jaipurg

W ee ApPlicant.
VERSUS

1. Union of India thmough the Cantral Provident Fund Commissionsr,
Emplo','a:, Provident Fund O;.U-m:i.;q iony Ministry of Labour, Govi, of
Indiz, Bhavishya idhi Bhawan, 14, Bit:zji Cana Falace, rlew Lea lhiy
2. Regiconal Provident Fund Conmiszsioner, BEmploy:es Providzni Fund
Organisation (Ministry of Labouz, 3ovi, of India), Regiosnal “ifice,
Bhavishye MNidhi Phaewan, Jyoti llagar, Jaipur.

x—lu

3. &sha Arora, UDC (3G), Oifice of F.F, Commissionsr {R:gional),
Jycti Magar, Bhavishya Hidhi Bhawan, Jaipur,
v es REspondentss

Mr. P, Jatti; Counszl for the applicant,
Mz, Surzsh Yadav, Proxy counszl for
Mr, M.,3, Yadav, Counse L for the rescondantss

CORA

Hon'hble Mr, M.L. Chathan, Member (Judicial)
Hon'ble Mr, AL Bhandari, Memb:r (Administrstive)

OHPER (ORAL)

Thz l2zamed counsel for - Moits that rzlisf has

3
hbeen grantsd to the applicant, As such, he dozs not want to 5I333

this DA, Accorndingly, this 08 iz disposed of &5 not presssd,
(“ioLo p-v1 ’!.FL‘J}'
MEMBER (J)



